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prayed for restoration of the O.A. H
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ORDERS OF THE TRIBUNAL ' ;

Jer dated 18.08.04

Qrde
1/

This Original Apphcalwn No. 1484/03 was

lismissed for non-compliance of mterlm order dated

28.01.04. By filing M.A. No.364/04 the applicant has

aving perused the
 ame and upon hearing the Counsel for the applicant, the

M.A No.364/04 is hereby allowed restoring the Original
Application NO. 1484/03.

Heard Issue notice to the Respondents in the
ﬂngmal Application, requiring them (0 file wunler

within six weeks.

Tsnc appears far the applicant nor
the aoplicant is present in person nor any
'Feral request for adjournment of the matter
hé& 3cfn made . However, Mr. U.B.Mchapatra,
Ld. Sr. 3tanding Counsel is present and heard,

; Th.ﬁ.-a QeAs has heen filed by the

applicant being aggri@ved by the order of the
Respondents declining tco cazryiaut cerrection
in his déte of birth which ﬁe had furnished
to the said authority at the time of his
appaintment in discriptive particulars under
his own signature and finger print‘andw;ave
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completion of 65 years of ace wise.fe

463602

taking his date of birth as 5.3437 as sgated

A earlier,

The Respondénts by £iling the counter
has disclosed that while the applicant has
come before this Tribunal in this 0.A,.
ventilating his grievance as stated earlier,
he has also,at the same time, had filed a
suit No. 24/02.and Misc. Case No. 23/02 in

the Court of CI(JD)Bhadrak on 25.1.02 challe

enging the order of Respondent No,2 which was

dismissed by the said learned CJ(JD),Bhadrak
on 13.,9.02. Again, against that order of

CJ (JD) , Bhadrak,

the Additional District Judge, Bhadrak in

RFA Appeal No, 62/02 which i8 still pending

in that Court.
The 1d. Sr. Standing Counsel has
submitted that the applicant can not be

pursuing the matter simultaneously before

™
two judicial forumsand . that view of the

matter, this D.A. deserves to be dismissed.

Having heard the 14, S8r. Standing

Counsel, I am of the view that the dbjection

raised by him is justified and accordingly
this D.A, is disposed of heing miscOnceived.

No costsSe
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he has filed an appeal before

Jite=hairman -



